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FORM NO  4 

(See Ru!e 42) 

In The Central Administrative Tribuna' 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 	/ s 	OF 199 

Applicant(s) 	6 

Respondent(s) CAA) 9 

Advocate for Applicant(s)  

Advocate for Respondent(s) 	
/ 

Notes of the Regstry 	Date 	 Order of .  the Tribuna 

fms i.plIcitt 

	

torn ?rd wthr3 	 5.5.00 

F. oi R'. 	'' 
' L 

S.- •-oo'O 

Present: Hon'ble Mr A.K. Misra, 
Judicial Member 

Shri B. Pegu, the applicant, appears 

,in person. Heard the applicant. Issue 

show cause notice to the respondents 

returnable on 22.5.00. List for 

admission on,22.5.00. 

Member 
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O.A.No.157/2000 cI 	 - 

NOtes of the Registry 	Date( 	Order -. of the Tribtma 

7-L61, 00 Present: Hon'ble Mr D.0 Verma, Judicial 

UC2O6 &Th 	8.6.00 	- ' The applicant appears in persofl. 

Mr A. Deb Roy, learned Sr. C.G.S.C., 

appears on behalf of the respondents. 

e-'- 1c--"- 
, ?X 

/z 

,v 	' A1i17. 

/_- 

2rV)* 

Heard the applicant and the 

learned counsel for the respondents. 

Hearing concluded. As per order 

dictated 	separately 	the 	O.A. 	is 

dismissed. No order as to costs. 

Merr(J) 
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'--. 	- 	CENT1AL ADMINISTRATIVE TRIBUNAL 
GATI BENCH 	- 

2000 

8.6.2000 
DATE OF DECISION.... 

Sh ri Bol or am Peg u 	.. 	 — — 	— 	 P IT lONER ( s) 

The applicant appears in person 	 ADVOCATE FOR THE 
PETITIONER(S) 

-VERSUS- 

	

he Union of India and others 	 . 	RESPONDENT(S) 

Mr A. Deb Roy, Sr. C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HONBLE MR D.C. VERMA, JUDICIAL MEMBER 
1' •4* &t .......... 4  

THE HONBLE 

_;.-.;. . 	oy 	)• 	4 	 • 	
4 

Whether Reporters of local papers may be allowed to see the 
judgment •? 

Tobe referred to the Reporter or not? 

Whether their LordshiPS wish to see the fair copy of the 
judgment ? vj.:.: 	•0k ::i 
Whether the Judgment i to be rculat d to thezother Briches ? 

Judgment de veçedby Hon',blG  Judicial Member 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No:157 of 2000 

Date of decision: This the 8th dày of June 2000 

The Hon'ble Mr D.C. Verma, Judicial Member 

Shri Boloram Pegu, 
Inspector, Central Excise, 
Jorhat, P.o. Jorhat, 
Assam., 	 Applicant 

The applicant appears in person. 

versus - 

The Union of India, through the, 
Secretary,0 

Government of India, 
Department of Revenue, 
Ministry of Finance, 
New Delhi. 
The Commissioner, 
Central Excise Commissiorierate, 
Shillong, Meghalaya. 
The Commissioner, 	

0 

Customs Commissionerate, 
N.E.R. Shillong, Meghalaya. 
The Joint Commissioner (P&V), 
Customs and Central Excise, 
Shillong, Meghalaya. 
The Assistant Commissthner, 
Central Excise Division, Jorhat, 
P.O. Jorhat, Assam 	 Respondents 

By Advocate Mr A. Deb Roy,' Sr. C.G.S.C. 

ORDER (ORAL) 

D.C. VERMA (JUDICIAL MEMBER) 

The applicant has filed this O.A. challenging' the 

order dated 7.2.2000 (Annexure Bto the O.A.) and also pray 

that after the order dated 11.2.2000 (Annexure C to the O.A.) 

was passed the relieving order dated 18.2.2000 be also 

quashed. 

"0 ' • 	 "V 
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2. 	Heard the applicant and Mr A. Deb Roy, learned Sr. 

C.G.S.C. appearing on behalf of the respondents. The 

applicant was transferred vide Annexure A dated 28.1.2000 

from Sibsagar Range, Jorhat Central Excise Division • to 

Agartala Airport, Agartala Customs, Division. This order was 

communicated to the applicant vide Annexure B dated 7.2.2000 

by the Assistant Commissioner, Central Excise, Jorhat. The 

transfer order, was kept in abeyance by order dated 11.2.2000, 

Annexure C to the O.A. Subsequently, an order dated 5.5.2000 

was passed whereby the applicant was transferred to Jorhat 

Central Excise Division. The grievance of the applicant is 

that the Assistant Commissioner, Central Excise, Jorhat has 

by another order, which is not under challenge, transferred 

the applicant to join at Numaligarh Range. For the reasons 

best known to the applicant, the order by which the applicant 

has been transferred by the Assistant Commissioner has not 

been challenged in this O.A. During the course of argument, 

the applicant has submitted that he is willing to join at 

Jorhat Central Excise Division after expiry of his earned 

leave. Whether the Assistant Commissioner, Central Excise, 

Jorhat has or has not the •power to transfer the applicant to 

Numaligarh Range is a question which cannot be considered in 

this O.A. asthe saidorderis not under challenge. 

3. 	The learned counsel for the respondents has submitted 

that the applicant was transferred to Jorhat Central Excise 

Division by the Commissioner vide order dated 5.5.2000 and 

the said order was communicated by the Assistant Commissioner 

to the applicant on 10.5.2000. By the same order the 

applicant was allowed to join at Jorhat Division and was 

directed to join at Numaligarh Range. Copy of the said order 

has been produced before the court by the learned counsel for 

the respondents and the same has been placed on record. The 

order ....... 
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order of the Commissioner dated 5.5.2000 further shows that c 

the applicant was relieved on 18.2.2000,a direction was 

given to the Assistant Commissioner, Central Excise, Jorhat 

to pay the outstanding salary for the months of March and 

April 2000 to the applicant. The applicant, during the course 

of argument, has admitted that he has received the salary of 

March and April 2000. 

4. 	As the order impugned in this present O.A. was passed 

by the competent authority and there was no violation of any 

statutory provisions, the O.A. deserves to be dismissed and 

is dismissed.. No order as to costs. 

Dated: 8.6.2000 

D. C. VERMA 
JUDICIAL MEMBER 

n km 



	

IN THE CTRAL ADMISTRATVE TRIBUNAL 	' 

GAUHAT I BENCH : GAUHAT I. 

(In application U/S 19 of the Administrative 

Tribunal Act,1985). 

0.A.NO. 	/20006 

Sri Boloram Pegu 

— Vs. -  

Union of India 

I N D E X 

(f 

NN / 

Sl.No. Mnexure Particulars Page No. 

1. A- Copy of transfer order 

No. 3/2000 dated 
8 Shetts 

28.1.2000. 

' 1 B Copy "of relieve order 1  

dated 7.2.2000. 

/ 	. C Copy of order dated 

11.2.2000. 1 " 
4.. D Copy of letter dated 

15.2.2000 • 2 

5. E Copy of Earned Leave 

application dt.13.3.2000 	i 

6. F Copy of joining report 

dt. 3.4.2000. i 

7. G Copy of representation 

dtted 3.4.2000 4 " 

contd... 2 
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• 	S1.No. 	Annexure Particulars 	 Page No. 

• 	 8. 	H 	copy of letter dated 

27.3.2000. 

i 	copy of 1st. reminder 

dated 7.4.2000. 	
0 

S 

	

	Copy of 2nd. reminder 

' dated 17.4.2000. 

K 

	

	Copy of 3rd reminder 

dated 28.4 2000 

• 	 12. 	L 	Copy of a letter 

• 	 dated 22.3.2000. 

• 	13. 	M 	A letter dated 

28.2. 2000. 

N AL 

ODntd...P. 3 
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H 
ntral Ad.ininistrative Tribunal, 

Gauhati. Bench,Gauhati. 

0.A.No. 	 /2000. 

Between 

Sri Boloram Pegu. 

Inspector, central Excise, 

Kamalàboria, Na-All, 

• 	Jorhat, P.O. Jorhat,Assam ... Applicant. 

And 

Union Of India 

Through the Secretary, 

Govt. of India, 

• Lptt.of Revenue, 

Ministry of Finance, 

New Ilhi. 

The Commissioner, 

Central Excise Commissionerate, 

Shiilong, Meghalaya. 

The Commissioner, 

Customs Cornmissione rate, 

N.E.R. Shiliong, Meghalaya. ,  

The Joint Commissioner, (p') 

Customs and Central Excise, 

Shillong, Meghalaya. 

ContcI ... P/4 
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(5) The Assistant Cornlnissioner ; 	- 

Central Excise DiVision,Jorhat, ' 

P.O. Jorhat,ssam. 	Respondents. 

ttails of the application 

1. 	Particulars of the order against which the 

Application is made. 

The application is made for challanging the 

Validity of relieve order dated 7.2.2000 w.e.f. 

18.2.2000 passed by the Assistant cornmissj.oner, Central 

Excise tivislon,Jorhat (Respondent No.5) after 

11.2.2000In the light of the order dated 11.2.2000 

passed by the Joint commissioner (Per) Central Excise 

Shillong (Respondent No.4) and the order dated 

10.2.2000 passed by the commissioner, Customs of N.E.R. 

Shillong (Respondent No.3) and non payment of salary 

for the month of MarcW2000 and April/2000 respectively 

to the applicant. 

2. 	Jurisdiction of the Tribunal. 

The applicant declared that the subject matter 

of the instant application is within the jurisdiction 

Of the Hon'ble Tribunal. 

Contd .... 5 
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Limitation 

The applicant further declares that the 

application is within the limitation period 

C_I'f'~.' 

prescribed under section 21 of the Administrative 

Tribunal Act,1985. 

Facts of the Case 

4 . 1 	That the applicant Is a citizen of India 

and as such he Is entitled to the right, protection 

and previleges as granted under the constitution 

of India. 

4.2. 	That the applicant was appointed as Inspector 

w.e.f. 18.11.83 and posted at Dibrugarh Customs & 

Central Excise Office then transferred to Agartala 

Division Office in the .'ear 1984 then Jorhat 

Division Office in the year 1987 then to Central 

Excise Range Office, Sibsagar in the month of 

Marc-/98 to 18.2.2000 then now under transfer and 

posting to Agartala Air-Port. 

4.3. 	That the applicant had been transferred and 

posted from Central Excise Range,Sibsagar to 

Agartala Airport under Agartala Customs Division 

vide order No .3/2000 dated 28 • 1.2000 passed by the 

Respondent No.3. 

Photostat copy is enclosed as Annexure-A. 

Contd. .6 
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4.4 	That the applicant had been relieved from 

Central Excise. Range,Sibsagar. to new place of 

POSting w.e.f. 18.2.2000 vide order dated 7.2.2000 

by the Respondent No.5. 

Photostat copy is enclosed as Annexure-B. 

	

4.5 	That the Joint Commissioner (P') Customs 

41 Central Excise,Shjllong i.e. Respondent No.4 

passed a order dated 11.2.2000 notreljeve the 

concerned officers with referring the original order 

No.2/2000 and 3/2000 both dated 28.1.2000 respectively 

passed by the Respondent No.3. 

Photostat copy is enclosed as Pnnexure-C. 

	

4.6 	That the Respondent No.3 also passed a order 

dated 10.2.2000 to all the field formations under 

Customs Commjssjoneratè, N.E.R. Shillong had been 

directed notrelieve the officers transferred/posted 

vide Estt. order No.2/2000 and 3/2000 both dated 

28.1.2000 which had been clearly mentioned in order 

dated 11.2.2000 passed by the Respondent No.4. 

4.7 	That the applicant submitted the copy of 

the said order dated 11.2.2000 with a letter dated 

15.2.2000 to the Superintendent,Central Excise Range, 

Sibsagar on 15.2.2000 for information and necessary 

• • action with copy to the Respondent No.4 for necessary 

action. 	 . 	. 	. 

Photo copy is enclosed as nnexure-D. 

Contd. .7 
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4.8 	That the applicant was on earned leave 

w.e.f. 6.3.2000 to 31.3.2000 prefixing with 

holiday i.e. on 4.3.2000 and 5.3.2000 and suffixing 

- with holidays i.e. 1.4.2000 and 2.4.2000 respective-

ly. 

Photo copy is enclosed as Mnexure-E. 

4.9. 	That the applicant submitted joining 

report on 3.4.2000 In the office of the Superinten- 

dent, Central Excise Range,Sibsagar. 

Photo copy is enclosed as Annexure-F. 

1 

• 	 4.1U 

- 	tation 

salary 

to the 

No.3. 

That the applicant submitted the represen-

dated 3.4.2000 regardIng non-payment of 

to the applIcant for the month of Marct/2000 

Respondent No.2 with a copy to Respondent 

Photo copy is enclosed as nnexure-G. 

4.11 	That the Superintendent Central Excise 

kange,Sibsagar returned the earned leave application 

alongwith joining report dated 3.4.2000 and the 

representation dated 3.4.2000 with cQ e-E*4-g letter 

dated 27.3.2000. 

Photo copy is enclosed as Jnnexure-H. 

4.12. 	That the applicant was informed In writing 

dated 27.3.2000 not to make any correspondences with 

the Superintendent, Central Excise Range,Sibsagar 

for which the applicant has not been attending at 

the office of the Superintendent,central Excise 

Range,Sibsagar till date of submission of this petit-

ion. 
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4.13. 	That the applicant did not receive 

any instruction from the Respondent No.2 

regarding representation dated 3.4.2000 till 

c-Q-. 

4.14. 	That the applicant sent first reminder 

on 7.4.2000 to Respondent No.2 for necessary 

action. 

Photo'copy is enclosed as Annexure-I. 

4.15 	That the applicant again sent 2nd. 

reminder dated 17.4.2000 to the Respondent No.2 

for necessary action. 

photo copy is enclosed as rinexure-J. 

.16 	That the applicant again sent 3rd 

reminder dated 28.4.2000 to the Respondent No.2 

for necessary action. 

Photo copy is enclosed as Annexure-K. 

Contd. . .9 



4.17 	That the applicant begs to state that 

the representation dated 3.4.2000 and reminders 

dated 7.4.2000, 17.4.2000 and 28.4.2000 were sent 

to the respondent No • 2 with remark ' Advance copy" as 

the applicant had not alternative as the respondent 

No.5 directed to the Superintendent ,Central 

Excise, Range,Sjgr not to entertain any 

correspondences with the applicant w.e.f. 27.3.2000 

for which the same could not be submitted through 

proper channel. 

• 	4.18 	That the applicant begs to state that the 

Respondent No.5 has been depriving from drawing 

• 	salary for the month of Narch/2000 and April/2000 

respectively andalso depriving from attending 

°fficia.l duty at Central Excise Range, Sibsagar 

even after receiving of the said order dated 

11.2.2000 in the same day through 'FAX' which was 

passed by the Respondent No.4 wherein catagoracally 

directed to all Assistant Commissioner, Central 

Excise Division under Central Excise Cornrnissjonerate 

not to relieve the concerned Officers. 

Cofltd. .10 
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4.19. 	 That the applicant was present A.eftthe 

office of the respondent No.5 and evidenced the receipt 

of the said order dated 11-02-2000 passed by the 

respondent No.4 through 'FAX' and as such collected a 

Xerox copy of the said order which was submitted by the 

applicant on 15-2-2000 in the office of' the superintendent 

Central EXCISe Range, Sibsegar. 

4.20w 	That the respondent No.5 has therefore 

violated the official procedure and as such mis-used the 

power and doing the act beyond official capacity. 

4.21. 	That the applicant begs to explain how the 

respondent No.5 has mis-used the official power. The 

respondent No.5 allowed to draw the salary of an soother 

Inspector for the month of March/2000 namely Sri TC. 
* 	 jj2-/' 

Plahanta who was also riniv.ad w.e.f. 18-022000 by the 
'Z2Q/J2- 

respondent No.5 in the same r-e..ejve order dated 7-2-2000. 

4.22. 	That the applicant had been obstructed by 

the respondent No.5 indIrectly in tI discharging of' 
Traop 

f=cia4 official duty by, the conrollinq officer of' the 

applicant so that some enquiries of particular cases can 

be stopped. The matter has been intimated verbally bp 

the controlling officer of the applicant. 

4.23. 	 That. the respondent no $ had tried to '. 

remove/disp).ace the applicant illegally from the control 

Excise Range, Sibsagar for the reason as mentioned above. 

Contd.. ..i$/P 

It 
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4.24. 	That, the applicant begs to state that th e  

respondent No.5 may damage the servjce carrier of the 

applicant for taking revenge for the reasons already 

explained bbove. 

4.25. 	That the applicant j.s made victim for negligence 
of respondent ffo.5. 

426. 	That the applicant further begs to state that 

the officers in the rank of Inspectors who had been 

rerated/divertod from customs to central Excise formation 

and Central Excise to customs formation and subsenuently 

transferred/posted they have not been relieved by any 

other Division both in customs and C9ntrsl Excise after 

10-02-2000 andll-2-2000 except the respondent No.5 as 

there were clear order from respondent No.3 and 4 not 

to relieve the concerned officers. It is clearly 

indicated that the respondent No.5 has been enjoying 

beyond jurisdiction of power in the name of the head of 

a Division and for which the applicant has been harrassed 

mentally and lso creaêd problems to. the applicant's 

school going children who were strjctured by the school 

authority for non clearance of monthly tution fees 

and other dues. 

S. 	GROUNDS N0 LEGAL PROVISIONS. 

5.1. 	The applicant had been relieved from the Central 

Excise Range, Sibsagartj.g.f. 18-2-2000 and same relieve 

order was signed on 7.2.2000 by the respondent No.5. 

It does not mean that the 6pplicent had been relieved 

w.e.f. 7.2.2000 . So, that very relieves order 

Cor,td. . . . 



dated 7.2.2000 issued by the respondent No.5 had 	
CJ 

automatically lost the validity with effect from 

11.202000 as per law. As the respondent No.4 passed 

the order dated 11.2.2000 not to relieve the concerned 

officers. So the sending of service Book to Agartala 

Division of the applicant nothing but to harass mentally 

to the applicant. 

592. 	That the respondent No.5 can-not by pass the 

order of his superior authority as per law. But 

respondent no.5 clearly dishonoured the order dated 

11-2-2000 which is very illegal and unconst1tutioøl. 

5.3. 	That the applicant had submItted the copy of 

order dated 11-2-2000 passed by the respondent No.4 

to the superientendent Central excise Pange ,for infor-

mation and necessary action WbIchws not necessary 

from the part of the applicant. The Same copy of order 

dated 11-2-2000 had been taken by the superientendent, 

Central Excise, Sibsagar personally to the respondent 

No.5,_refused to receive the same copy of order which 

is very illegal and un-constitutional. However, the 

same was sent to the respondent No.5 through registered 

post, The respondent No.5 intentionally avoided to 

receive the same. 

5,4. 	
1 
That the respondent No.5 has rejected/deprived 

illegally from fundamental right as granted by Indian 

constitution to the applicant by disallowing to draw 

salary for the period mentioned above and from 

Contd.. . . P/i 
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attending office at the Central Excise Range, Sibsagar 

a n d which is clear evidence that the respondent No.5 

has taken the matter as preonsl issue, 

iJ 
55. 	For that malice in law and malice In facb 

is explicit in the Cases. 

DETAILS OF REMEDICES EXHAUSTED: 

That there is no other atternative and r 

effiCioUs remedy available to the applicant except 

invoking the jurisdiction of this honourable Tribunal 

under section 	of the Administrative Tribunal 

Act, 1985. 

'1ATTER NOT PENDING IN ANY COURT : 

That the applicant declares that any application 

writ petition or suit is not pending before any 

other Court. 

B. 	RELIEFS SOUGHT FOR 

Uunder the Pacts and circumstances 

explained bbove the applicant prays for the following 

reliefs. 

	

8.1. 	That the applicant be allowed to continue 

at Central Excise Range, Sibsagar till the next order 

to be passed either by the respondents no.2 or 3. 

	

8.2. 	The applicant be permitted to draw his 	 I 
salary from the office of the respondent no.5 for the 

months of .  March/2000 and April/2000 and e onwards 

until furthu order either from the respondent No.2 or 3. 
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fr 

signed on 7-2-2000 w.e.f. 18-2-2000 by the 

8.3. 	Thelegal validity of'relieve order 
V 

respondent No.5 be setaside and quashed fter 11-2-2000 

8.4. 	The pay/salary for the month of 1arch/2000 

and April/2000 respectively be paid alongwith 

necessary interest as per exis*ing rule. 

B.S. 	The cost of the Case. 

9. 	INTERIII RELIEF PRAYED FOR 

During pendency of the Case the applicant 

prays for the following reliefs : 

9.1. 	That the applicant be allowed continue 

at Central Excise Range, Sibsagar till next order to 

be passed by the authority. The salary for the month 

of t1arch/2000 and April/2000 alonguith necessary 

interest be granted to draw the office of the 

respondent No.5. 

The above interim relief is prayed for on 

the grounds explained above. 

APPLIiANTI0N IS FILM THROIJCH SELF. 

Particulars of I.P.O. : 

Date of issue. 	•T3. 

Issued from Caubati 

Payable at quwahati 

List of Enclosures : 

As stated above. 
Contd.Lr 

/ 
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VE R I F I C AT I ON 	 - 

i t  nhm Pegu, son of Late likiral Pegu, 

aged about 42 years, resident of Jorhat working 

as Inspector, Central Excise do hereby verify that 

the statements made in paragraphs 1 0 4 9 6, 7 9  8 9  9 9  10, 

11 and 12 are true to qW knowledge and thosø made in 

paragraphs 2, 3, and 5 are true as per legal advice 

and that I have not suppressed any material facts. 

/ 	 0 

Guwahati-
( 

BGBR-A----p-CU

Date 	Ll 	 P E P 0 N E N 1. 
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(U ZIih
O\1S in- 	

'
ASTEIR IN 

sr-i ii i 

OR!) L R No .  03/20 )t) 
II Shiljnc, fhe 2Xh .J;lnuarv 200ft 

Subcci: 	'J'a'ansjè,' and poNtjn, 
rotaLiffli and ndjustillellt in Lire g rade of • lIIsec('s - Order's Regarding, 

'The IbJIOWIO' fr'ansfcr and post inn, rofalion arid a( 
Us(jflCfl( in the 	adc of lnspccto of Coinnijssjoni . itc of CLI.StOIIIS, 

Noi'tii Eastern Region, Slriflong are hcrbv ordered With i in nied i arc effe I and un ii fun hcr' orders, 

iC0 t)1postjn, ' 
/ 	 -----..--- 

;rrn' of the OIL icur' 	
I 	TO 

U. 	l]alaram Fegu. 	 Sibsagar Ranc. 	
.\gaaa .lripoii. 

n,hr C' Fv flcj( 	
1 i (' tisIo;'' D1' 

	

1I1\j11lcI 	

I 	\iitiJi Rin 	
I D) 	 - 

03-- - ----------------- - -------------- - ------------------------ , Iaiin1 	
Do 	 D111 Uni( - 

UI. 	S. K. Chaki-ah'r. 	
1)0 	 1 DsposaJ Unit 

I .'\aiiaIa Cusa15 DI\: IS j Ofl  
05. Cli UdJI 	

Do 	 FcchnjcI Branch 
:\ar(aIa Cusini5 Divi.çjn 

•)____ 
............ 

/I- DLum Rariee 	
Do ' 	 I 'i' sukia C. E. I)ivisj( 1  

/ 	7 	I lVI. I3ani/. 	 / \ antaJ Ranec 	 1)1 Jp Unit 

Cusloills 
OX 	R;ti,')i;iki;iioii.- 	Klroival L.C.s. 	

.\gar:1 J..C.S. .\.:ni:iIa C'ic11i 	DR Kj(TI 	.\Qarlata (.1Ih)Ir-1c 



>tbJO()g 	P•p 
'\IOflLIb;/:ur PP. 

11) 	addition 

\JtiiujiIitt I_C'S. 
ar1;iJ Cusioiii Divjsjo, ]  

I r'sjj/jJ (_. j),J• 

Iry 

i -i 

Sabiooj 	L. C. .'. 	 I Dill> 1.fll(. 

Dijsio,i 

Do 

KJiowaiojit L.C.S. 
/!flrf13 Cuoi Divjso 

L. 	ij. 	11lachu•jcc 	i3iIiJui1j1 pP. 	
111 111l111 ur L.C.,> I (' 11s lollis

.\rlaI:i Customs I)ivjsj 
I 	 - 

\ ;u iJ (1NQiis Dk1s100 	I .\riI;i CtJ.SU)fls Diisjop 

slansfIcs 

Holl 

- 	
. 	j I);iluil \il/LImd•u• 	 J)kisiuu:ii A 1 I 

I Doj,jj; 	
I.LHIlC Pt. 

-. 
._..-. ----_. • 	7. 	P. K. NciI15 

---• A.P.fl.o 

SClcI1p PP. 
Dispos;tJ 131;i 

V. 	I.. 	I. 	lcilnein 
S:Iclir 

 
K 	ini 	( 

.-.--.-._.- _t 	 I.S'i 	iiori \i, u 	1 ( 	LJlOiIh J)I\isojj 

... 	 J)i'jjnu 
i .•  

(LJc(fl)S I)Ivision/ .-_.--._
I Inttr. 

--...----- 
I 	KIt;v,,1  

I 	(isic 	!)ivj011 
Srchip PP. 
.i7! (II5II)lflS Division  

•' 	A. 	1lI)uv:fl 
l3II:1cI 

I 	.\utj 	-. 	rflh:ojj 	!Jnjt 
MI)III 	iiic, 

':,tflI)1ill 

. I un pw . 	S111 	t:jt 	..... 
Dun 	put 	1 	(1 n 	i)i 	isluu 

.\gailnla Rnc 

A. Choudhii 	
DJ1P Uiiit 
A:iiiaIa Cusujns flR'r,n ME 



3 
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L. 

- 	 Dimapur Customs Division. 	Dimapur Customs Dis,on, 

P. K. Tayc. 	 Law/Disposal Unit. 	 AIS Unit 
Dirnapur Customs Division. 	linaj)ur Cusidms J)ision. 

- 	

.----. P. L. Saikia. 	T
1 II1SUkI3 11 Range 	 I 1 echnical 3nneli. 
I umsuki C I I)i ISR) fl Dinlaptir ( u' 	 D'Visioll.  

Ajoy Ghostm. 	 Audit Diane h. 	 1VS Unit. 
Gusvaliatj C. Lx. 	 Guwahati Customs Division. 

297 11. C. Slianiia. 	 Nagaon Range. 	 Tczpur LP.F. 

	

C.F. ... Th. 	
1, 

.;; 	
D Ofl. 	U a 	1 

---- - 

Madaji Daniah. 	Lamding Range. 	 Ghasuapara L.C.S. 
- 	Guwahati C. Lx. Divisjo. 	Gusvahatj Customs Dixsion. 

Hh111c111sS1on1 
G. C. Ma;mLiI. 	 ilarpata Road Range 	 \ lankachar PP. 

Guwahali C. E.x. Division 	Guwahaij Customs l)visjon, 

P. 	 Knkmy.  

(JiivaIiati C1stom115 Divisjou 	Guwaliati Customs l)ivis ion -- 
L.  Nandi. 	 Jagiroad Rangc 	 I iepur C.P.F. Gmv.dultj 	Guwa hatj  

Giiwahaij ( , ustoms l)jvjs lomi 	GuvaJiaii (lisIoms l)ivi.sjwi. 
U. R. J)oro, 	 Chapaguri A/L 	 I Daranga LC. s. 

	

C. Lx. I )ivli0fl 	I (" Ilwa11'111 Customs I)ivjsion 

- 

1). Ddi 	
1 ra CJ.1•. 	 1)alu P.P. I -Guivaliatj Customs Dijsion 	Guvahaii 	m Custos Disjon -. ---.-.-- 

D. K. Mahaiiia 	1flaIu P.P. 	
lura C.P. I. 

Ciist,115 J)i vision 	(juwahat i C11stü5 I)ivis ion. 
Swapan Das. 	 J P.IJ.C. I Range. 	 I A.P.R.Q. 
-Ion 	

IGU\ 11 Il ( IC cEo,, is Di %lislinfl.  

D. Cliakrabo,iy. 	J.C.J). (DL1.C) Ammiimigoami 	AJS Unit. 
GuvaIiaiiijs0 1 1 1s  J)ivsioii. 

Coldinurd Ofl I4'.ti 

-...".-.J-&... 



1 1 .  D. P. Boia. oIaghat Rangc 
Jorhat C. Lx. Division, 

Customs Divisional Office 
Guwahati 

 Arvind Kr. Singh C.C. Ccl! A/S Unit 
Hqrs. 0111cc Shiflong -- Guwahii Customs Division. 

 C. K. Chanda. Dhubri C. Lx. J)iviSion Ba2Jrnara L.C.S. 
(iuwahati (us(oms I )ivisiou. 

IL Ramndtj l.)ulta, C)/o. [lie Comnir, of Aleals Mahcndragang 	jP. 	. e 
Guwahati. Guvahati Customs J)ivision. 

45. P. Maliania. DEEC (I.C.l))Amirigoan Disposal Unit 
Guwahati Customs Division. Guvvahaii Customs Division. 

46. Rallgia C.l'.l. R. 	lLlial., iVIL Unit 
Dhuhi C. Lx. Divsior.. Guwahatj Customs Division. 

47. A. I )ulta. A/S Unit Law I 3ranch 
Guwahati Customs Division. Guwahatj Customs Division. 

4. 

-----

l3hagirathl3aruali. A!S Unit. 	- 	 - 

- ................

:J9 

. 

Stephen M. Thang. 

. JJli;bomsDivisioii. 

Moreli C.P.F. Disposal Unit. 
Aizawl Ctistmiis I )ivisioji. 	

. luplial (ustons I)ivision. 

50. S. CliaLnia 
------ 

Jowai P. P Do 
- ......_• Siiiliong Customs l)\iOn. 	.. 

51. T. K. Singh 

.. 

Dhalai P. p. 1)o 
Division. 

52. K. R. Natli. Valuation/Audit Branch. ,VS Unit. 
I)hubii C. Lx, Division. Iinlia1 Customs Division, 

53. G. Paninci 

-
GuNvalmil 
Daranga L.C.S. 

Customs Division 	
- 

Pallel C.pi: .  
Imphal  

5.1 Shcikli I .aloo C. 1* Range. 

Churaclranrdpur P.1, 
lmjThalCusionis l)ivision 

55. N. Meiraha. Anti Smuggling unit, 
lalCsDivisiwr. 

56. 

....... 
T. Nunigslni Sinigli . 1 eclinical 13rancti, 	 J Anti Snirnptirip Unit, 

Customs l)ivision. 

On ij.O page. 

Conij,j:,cci 
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57. 	M. Gos'.'. 
Shillong._______ 	 Kariiiir'anj Cusorns J)ivisioii. 

GuNvallati  C. Lx. Division. 	jKaimoanj Customs Division. 

59. 	Ms. C. Shome, 	Silchai' 11 Range. 	 Technical 1iraiic1 
-- -- 	 silclial- 	KanmgnjCuctorns100 

(,() 	1,1 13Ii it idi ii 	1 insuki i I Ruuic SI imuhiu I 1 

61. 	i3oipata Range. 	 Silcliar CiP.F. 
Guwahatj C. Ex. J)ivision. 	Karimiarij Customs Division. --- 

	

62 	Jayanta l3anik 	Technical l3rancli. 	 And Smugiing Unit. 
.. 	 Guiha 	 _ 	llCanjLuSIomSDiVision 

63. 	Abdul Rouf. 	 Nagoan Range. 	 Badai1ur C.P.F. 
_. Guwahatj C . x. Di vsio 	Kadmganj Customs Division. 

61 .T. C. Malianta. 	Jorhat Rangc. 	 Do 
J Jorhat C. Ex. Divisiofl 	I 

1 A.lyçl'  

Kiflfllclnj Customs])1 1 1011. 12.!11g2j.0 Cuii)on 

5. Sen. 	 Anti Sninoplino IJnt. 	l)llaiiilaiiapar' C.P.1'. 
in; Customs 1)i lsIo 	kinmoinj ClIsloins Dl\ ISbn 

-- 	
---.- - 

13. C. Natli. 	 Chapauri A/F. 	 J)lianna  
C. L\ Dis isioii 	Ka6mi2a n i Customs DI\ ision 

-------------

.....S.i31t1jee 	Silel 	 eccaljl 
- - 

13. i3hattacharjcc, 	AtL. Unit. 	 Fulertal C.P.F. 
K in nii' 	1J'O np1)i. 

T. C. Roy. 	 l3ada1pur Range. illabazar  

P. Cliakrahoity 	P. J3.C. R;mgc, 	 Silchar C.P. F. i\  Uilflh(J\1)R( 	
K 1 iiii 1 1 (list mis l)iswn 

11. i)as. 	 l'engliat L.C.S. 	 Dlianiianaar 
I 	 C.1'.F. - 	 Cd 	

Irlilnio 101 

N. N. Rn. 	 Do 	 APRO. 
- .......- 

on 

Ii 

ti 

S 



74 

75. 

II. B. Das. 

Sjit Bhaltachaijec. 

A.P.R.O. 
Knimganj Customs Division. 

Law Bianch Customs 1Iqi. 
Shillong. 

Fcriyghal L.C.S. 
Kamgani Customs Division. 

Fcn:ghatL.C.S. 
j Kaiiingaijj Customs Division. 

7 Tapas 13hauach1cc C. Lx. Audit, Shillong. Silchar C.P.F. 
Katmcanj Customs Division. 

 C. P. Das. 	- Manp,akloiRanp.c. 
pur C. Es 	1)ivision.  

1)o 

 M.s. V. IvItilvali. A.JS Unit 
Shillong Customs 1)ivision. 

1)isposal 1.Jnit 
Customs Uqrs, Shillong. 

 Ms. K. P. Lalco. lnspcctiou Ccfl, C. E,x. 
Shillong.  

11qi. Prey. Unit, Shillong, 

 A. M. Paul. C. Lx. I Iqis. Audit I3ranch, Customs Tcch./Adj. Hqrs. 
Shillong.  

 G. C. Sharma. C. Lx. Technical 13iancli 
Guvahaft 

I3holaganj L.C.S. 	- 

 ShWongCustonLc1)ivision. 

 RanabirChakraboity. P.B.C. 11 Range. 
w.iha 	C. F.N. Division. 

C.C. Cell, Customs Flqrs. 
Shillong,  

 1). K. (2hctii. Icliania Ii P. P. 
Shillong Customs I)ivision. 

Cu.stoms 1 lqrs, Lv l3canch, 
Shillong,  

8.1. V. i\nganu. Apical l3rauch, C. Lx. Hqrs. 
Shillong 

ichamali P. P.  
I Shillong Customs I)ivision. 

85. Saudi1) 1)utta. Custoni.s I Iqrs. Prev, Unit, 

I?g  
C. C. Cell, Customs I Iqrs. 

 A. Po(hnnlong. C. Lx. I iqis. Audit l3ranch 
Shillong. 

Jovai C,P.F. 
Shillong Customs Division. 

 P. K. Saikia. Nagoati Raiic. 
Ginvallmi 	Li' 1)ivision.  

A.P.R.O. Cus(oms I Iqrs. 

XX. V. i3asainoit. Customs Statistics llrancli Customs I Iqrs. Piáv. Unit. 

$9. 131krain 	Shankar. C. Lx. I 1 (lrs. Sliillorui. ])o 

90. P. Dam Roy. 'I'cicconi \Ving Customs llqrs. 
Shillong. 

Customs Statistics l3ranch 
js. ShiHong. 

C'€.niii,n,cd on next page. 

c,oi1!i,,•,._,., .... ,... ..,I 



'p 

H iH sin Th  92. 	1). RyntI ill iau 	Custom I lips. Piev. Unit, 	Customs Technical
_ 

l3ranch 
Shillorig 	 hiliong Custonis Dision. 

l,ollgkt 

	 j   

Sd!- 
(K. K. DAS) 

COMMJSSJON}:1 OF CUSTOMS 
NOR'lli .  I ASTERN, REGION 

JII.LQNO 

7 
911\ tv 

Co11, icd cn I;e.il i2Onø 

1. 
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C.No. ll(3)16/ET/CCcL1JSHI20O0/ 33 - i 5 LT 	 Dated: 	oJ' 2JZYD 

Copy forwarded for infdTrnation and necessary action to 

The Commis1oner of Central Excise, Shillong. 

The Commisioner (Appeals) Customs and Central Excise, Guwaiati. 

The Joint CoMmissioner (P&V), Customs & Central Excise, Shullong. 

The Joint Commissioner (Tech), Customs & Central Excise, Shillong. 

The Assistant Commissioner (P&I), Customs Hqr. Office, Shillong. 

The Deputy/Assistant Commissioner of Custoris/Ccntral Excise  
(ALL). Copy meant for the concerned officer(s) is/are enclosed herewith for causing 
delivery. 

The C.A.O., Customs & Central Excise, Shillong. 

The P.A.O., Customs & Central Excise, Shillong. 

The A.C.A.O., Customs and Cenual Excise. 

The Administrative Officer, Customs Hqr. Office, Shillong. 

The Senior P.A. to the Commissioner of Customs, North Eastern Pegion, Shillong. 

The Superintendent 	 (ALL) .  
o 

The Branch-in-charge, ET. II & 1111 Accts. I & Ill Confidential! Vigilance Branch of 
Customs & Central Excisc, Shillong. 

ShrilSmti 	Inspector for compliance. 

The General Secretary, Group 'C' Executive Officers' Association, Customs & 
Central Ecisé, Shillong. 

Guard File. 

M. LDEY) 
ASSISTANT CO.MISSIONER(p&f) 

NORHi EASThRN REGION 
SHILLONG 

Continued on nj7ge. 
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cw-a-1 

OFI; u 	r 	•;sir' co:x':I.oiv, 
LLJLL. 

Dated Jorhrt the 

Th pUrUafloe of the Ett.Order flo.03/200o dated 
Sh1Un 1h 2th J'uy,'2OQ uir n 	 () G/iT/CC/ CLI/m12'nh1M(A) 	+y 2,1 92OCQ, Thc 'O1 OZi.cers  of  ntra1 	Jorht Di.rcio re hereby r ~tipvi 
Ltetjon to report at their flaw PlacO Of ost1ng thown 
apinst th4rnanrn, 

0 

rio, 	flamo & Doipitjo 	From 	 lb 
I. ri lioior LeL, 1:nsr, Siaar pnf.rcp Al yartala A.u'port 

Jor}t C.i 	/rrtaj, Cu stom s  
)ivn, 	 flivn, 

Diprcaa Iorah?  
Inect. 

" 	lrn 	hant.i, 
inp?ctor. 

Golaghat 	al s toons ,  DiV1joi 
Jorhat C,. 	fice, Guwahati, 

Jorht 1no, a&irpur 
Jar at ar1martj alstomr.  
L'Vfl, 

s 	•- 

ccu LIr 	) 
itnt Tfliioner, 
'r i,Tnr1at 

t<2: 
Copy forw 	d.tor inforiintjon nc1 necsrv ciotioii to: 
I 	Sri. 	gtX In ctor Sibgar 'pe, Contral ccise Jorhat piti, 
2, Sri D,.? floh Xnp. 	1ht ngec.t, Jorhat Djvr. 

Sri T.C. ahata,Insp,Jort 	 Dthi, 
4, The 00117MIssionerp of Cwtomt; LJ,rL, hii1org 0  
5. The Acstt, Cominis1o1jer(p & I) NL.R 	Thi11o, 

The P.Apdt. 	Oi W,,av7_ar 1angc?, 
7. 2'11e riirxt 	 cia[t 
3. The Jordat  
9. T'ne itt, 	miiions~r, trtia 	tn 11vn, (Airport) 
100 The to 	Divn1rjc 	Guahatj, 
11, The Mstt, Cbrimdosionori Kar;a't:j, clA s tonls  
12. Thc 
13,  riii. 

i• 	4 

i:i 	,•/ 	1 	j)-/ 77otA-) 

iit:;nt 

( 



1< 
CCiiI.IOt ERC:( 	 TEiL: E24a3 	 ; 	P01. 

H - 
H 	

I 

4EDIAT, 

Dsttd$ 	I: 	eel  
• 	Cc' - 	- 	 •r- 

- 	 - 	- 	 -. 	

Y,' 	- 
- 	- • n  - 

• 
1. 

	

Tho 	coniiosr1l) 	 - 
Extu DiViCiOD.c - 

- 	 - 	- 
-. 	 - 	- 	- 	- 

Ttiu 	intn4nt 	(J• 

/ 	-qxj. Office, 	3hilLOflo 	I 

çorrisioner of C %j :St0mV 1g s LaRe f 	Shi, 	Onç.iC1'Si8 	letter - 

C.NQ. 1I/2(3)6/E/CC/CE///67'72 	ctt 	10.0292000 to 

the 	i9SSd forctiations 	r4e 	Cv3torv1I 	çoL 	ionerite have 
- ' •—t_--_- 	-. 	 - 

diructoc.tnottQ 	 oUicera trnsfDrrL/.s 

• 	 ptclVide tir rtte 	rthr 	o. 2/2OOQ.te4 2.O1.-2OOS4 

3/00 dated 29,0192000..c0fltW1lntlY to •avoi 	3iLation of - 

VcnCie?I in the grade of InctOr/$epQyr/Vi  
- - 	 to 	ntion 	it i 	hrby ordz1- .thot no oificu 	- 

in the 	r1e of in5pector/8cy/1OVildar 	hotl 	be rølived 

or Trntcrn 	?oating 	iud 	irer,Ett. orr 	o. 16/200 . 

04,02.2000 and 15/2000 dte' 04.02.2000. Mevor. 	thia 	- 

- forer will not apply iA the CeO of Trans .for and Posting•.•-. 	•• - 	- 

- 	Attct'd under the above 	n tioned orJer, within Central. Excise--' 	. 
S 	- 	- 	5 -  -- 	--• 	- 	 )z-i - I - 	-, 	 . 

• 	tConiotcrete. That i a to say otficera posted to another 	S 

07c.ntral 	Exci3e 	formationa ry 	be r 	ivwd. - 	• - 	- - 	-: 

• 	• 	 - 	S 	 S 	- 	 -•.• S 
• 	- 	- 	..- 	• • 	', -I. - 	 - 	 - 	• 	- 

S 	 S 	JOT COMSSIR 	(pv) 
CUSTOMS & CENTRhJ-' £XCISZ 

SHIS 	
, 	,•S 

- 	 :, 	
- 	 .. • 

S 	 • 	 •- - - 	. 	. 
S -• - 

S 	
- 	• 	S 	S 

S 	• • 5 5 
- -, 	

•- 	 S 

C 
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- - 	 .- 

(Z~ 
'I .,  

i 	
• ITO * 

FORMOF APPLICATION FOR LEAVE 	S.B, I 
Rule 216 

. i 	.... 	 .-. 

T 	T9qff i• - 	 - 
Notc ; —  Items I to II must be, hUed in by all applic 
non gazetted, 	 nts whether gazctje oc 

1. 	rTff EF T rn/ Name of-applictiit 	; 	 AAf-1 	. 

T 	 TTI 
• 	

Lcae rules applicable 	. .. 	 , . . , 	 - 

Pat held 	 . 	

S 	( 
.•4. 	 . 

Dprtnient,bffice and Section 

/ Pa) 	 S 	- 	

c (.T1 	 TT 4R fii 	.- 

1IOUSC rent allowan(e, conveyance 
'1110%VjrjcQ .  OT other C0mpenStory 

Iowa nce-d raw a in the pres 
7. 	

ea I post. 

rr'r 	t/.ature and neriod of 1iu - 	 . 
applied for and date fro 	which 	retjuired.

. 

m 0 	 •: 

. 

/ / 
.....  

. 	•..• 	 t 	'tT7T( 

 Suadavs and. holiday,.if 	:ay•.proposed to be preflxedjsufflxed 	to Icavu, 
 

'. -- 

4dcJ.  

Ground on which leave is applied for 	•" 
, 

 
-  1. f. 

I 	 - 

	

Date of,  return from last leave, and the nature 	 - and pedod of that leave, 	 . - . .. 

iiirf 	
t 	't i 	/ I Propose/do not propose to avail myself of Isave tfavel 

COnCeSSIOn in the block years .......
-_ 	

during the ensuing leave. () 	t 	
T rtT 	BT 4 1 q 	f F  r

-I ? 	Tf3 	 F1 TT 	fii 	
i 	T1 

7MOCTi Tr ESTWU 	 k 	'f• fftr 	fz 	81 () (ii)/jtfir 	f 	Tft,-.1933 4,7 fr ii 	)7(iii) 
- 	'/ I undartake to refund the difference hetwen 

- 

the leave salar'v drawn - 
 during Ieve on averae pay/commuted leavc andtht 

admisgibje during leave on half average pay/half p&y leave, which would not havebeen admissible had the provide toF. R. 81 (ii)/rule 11(c) (iii) of 
the Revised leave RuieS,1933 1 fl0t been applied in the -event of my retirement 
from servic- at the and Or during the currency of th& leave, 

i1A 	

7 - 

-(---- 	 ç. 	- 

( 	
- 

I 



a... 

- TT 
-. 

• L 	,. 
- 	 -'- i;- 

•3 	•g i 

I 

.:-- 

'. 	 -- 

-j 	 - - 

jo' 	• 	- - 

	

- 	 • 	 -•- 
• 	 :- 

1 	
.•--, 

	

- .- 	 . •_ .4. 

LC- 	- '-: 

v - -  

- 	.-c 	- 

	

•'- 	 - :' 

'- 	 --' 

• 
IS 

. 

- 	'&•• 	..-- -•_-,- ._$ 	7_-'••_ 
- 	- 

• 

- 	:E 	;c 

•,' 
• -.•: 

'e) 

	

•KUICS 	I •f-' - 

	

- 	
- 

-, 	 -:•- 	 --121 	 _: 	 .,- ii - 	
.'-.. 	L 	•i 	 - 

1 

• 	12. () 	rrt fi 
lT 	T 3Tt' rri ft VT ?jt 	frt 

fq1 (TVi IThr 
1933 fl 	Ii 	 f 	q •  

- 	I 	 .• 	 -: 

(b) I uncertakc to refund the leave salary..-drawn during "leave nnt'u 
which would not shave been admissible h'ad FR. 81 (C)/-RuIC it. (d)fôft 

•  Rcviaed Leave Rules, 1933 'not been applid, in'the event of. my . voW?a 
retirement or re8ignatioI from service t 'ny time and I-earn hifl 
lcnve not lcs than the an ount of lcsvc not due availed of by mc. 

Al 

	

Date 	 Signatureapphcanti 

	

13: 	 ' 	fqoft 
',Rernarks andjcar racoinniendation of the.Con- 
• trolling Officer, 	 -• 	 -i: 	 •: 

• J•. 	'.-. 

.. 	 ••- 	-- 	 Ta/.Signaure 	- 

T/Date 	- 	'WtDsignation 	 - 

	

• 	 -. 	 -z- 	• 	 -..- 4,i 

	

- 	-------- 	 T 	 -, .. 	-':: 
CERTIFICATE REGARDING ADMISSIBILITY OF LEAVE 

(iqir frftt 	 i) 
( By Aceountant General in the casof gzeited officers) 

	

14, 	 - 	- 	- 

Certified the 	 - - 	-- . 	- - 	- 	(Nature offea 

	

for 	 from_• 	to 	 Ji  

- 	- 	 (Period) 	- 	• 

in admiss,blc under rale _.. 	-of the  

Signature 

IIT/Date 	 14V qTf/Designation 

- 	15. 	 :— 	• 	•- 	- 
0-, 

iT/Signature 

.-::- 	
- 

- 

Order'of the 'sancticmirfg-,,, uthcri y- 
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To, 

The CommissiO:ner 
Central Excise Commissjonerate 
Shi.liong, MecjIaiaya. 

(Through Proper Channel) 

Str, 

SUBJECT 	Non payment of salary to Sri Boloram Pegu, 
Inspector, Central Excise Range, Sibsagar 
for the month of March/201))jn connection 
with relieve order dated /2/2000 issued 
by the )\sstt. Commissioner, Central Excise 
Div is ion, Jorhat against the order no. 
2/2000 dated 28/1/2000 passed by the 
Commissioner 	Customs 	Commissionerate, 
N.E.R. Shi.11ong. 

Most humbly and respectfully, I beg to state the few 

following l.inCs for favour of your kind i.nformati.on and 
necessary action. 

That Sir, I had been transferred from Central Excise 

Range Sibsagar to gartala \irport under gartala Customs 

Division vide order No. 2/2000 dated 23/l./2000 passed by the 

Commissioner, Customs Cornmissionerate, Shillong. 

ccordinyly, the sstt. Commissi.oner, Central. Excise Division, 

Jorhat i.ssued relieve order dated 7/2/2000 wherein i was 

relieved w.e.f. 1.8/2/2000 from the Central. Excise Range, 

Si.bsaar (Xerox copy of the same is enclosed herewith). 

In the meantime, the Joint Commissioner, Customs & 
Central. 	Excise, 	Shillong passed a order under C. 	No. - 

 dated ll./2/20n0 not to relieve the 

concerned oIii.cers in the grade of Tnspectors/Hvilders/ 

Sepoys with referring the order no. 7 /2000 dated 20/1/2000 

passed by the Commissioner, Customs Commissionerte, N.E.R. 

Shi.I.long. It is to he mentioned here that the copy of the 

order dated 1:1/2/2000 passed by the Joint Commissioner, 

Customs & Central Excise, Shillong had been sent to the \sstt. 

Commissioner, Central Excise, Jorhat through Fax in the same 
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day from the office of the Commissioner, Customs & Central 

Ectse, ShiUng and the same was received by the office of 

the sstt. Cmmissioner, Central Excise Division, Jorhat 

accordingly. ik the meantime, I also collected a xerox copy of 
the same and subsequently submitted to the Suetintendent 

Central. Excié Range, Sibsagar on 1.5/2/2000 for favour of his 

kind informat'ion and necessary action and also copy of which 

was endrosed to the Joint Commissioner, Customs & Central 

Excise, Shillohg for information. 

'Under the above facts and circumstances, if I am 

p2rmiLLcd T. woul.cI like to mention the following few lines. 

1 was relieved from Central 	Excite Range, 

Sibsagar w.e.f. 1/2/2000 under the order dated 7/2/2000 

passed by the Tdstt. Commissioner, Central. Excise Division, 
Jorhat. 

But, the Joint Commissioner, Customç/s 	Central 
Excise, Shiltonc passed the order dated 11/2/2000 not to 

relieve the concerned officers who were transferred/poted 

under order No. 2/2000 dated 28/1/2000. 

\s such, the relieve order dated 7/2/2000 issued 
by the 	sLL. Cornmi.ssi,oner, Central Excise DIViSiOn, Jorhat 

had become nul.l and void w.e.f. 1,1/2/2000 for which I did not 

move to joint in the new place of posting. 

it is learnt that the 7\sstt. Commissioner, 
Central Excise' Division, Jorhat ordered not to prepare/make 

bill, of my paysalary for the month of March/2000 on the plea 

that I had alrady been relieved over and above, it is to be 

mentioned here: that I submitted my representation to the 

Commissjoier, Customs Commissionerate, N.E.R. Shillong through 
proper channel ith praying not to transfer me t

0 7\gartal.a due 
to my ch i. 1.dren ec1ucat ion problems iho ore at: present studying 
L Jorhat ta in 	ssamese' as one of the in in subjects and 

also I Had becn posted at 	gartoia Division for 4(  four) years 

'II 
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and the CQpy of my represenLation was endroed to the 

CommissioneJ Central Excise, SHillong for. - his kind 

information abd necessary action. 

THjt Sir, I am in restless podition for facing the 

above mentioiied problem for which my family is st'ving for 

non payment of my pay/salary. Moreover, 1. am disturbed 

mentally and 'feeling insecure in the performance of my duties 

at Sibsagar Central Excise Range as the \sstt. Commissioner, 

Central Excise Division, Jorhat has been : insisting the 

Superintendent, Central Excise Range, Sibsagar not to allow me 

to perform m' duty at the Central Excise Range, Sibsagar from 
1 S /2/200 0. 

Moreover, i am afraid of my 	.C.R. as my A.C.R. may 

be doomed by the Asstt. Commissioner, Central Excise Division, 

Jorhat as he has been taking the matter as personal, issue. 

Therefore, i earnestly request you to look into the 

matter at an early date so that my family will not StC and 
I will not be deprived from my

.  right. 

1'Hank ing you, 

Yoursfajthful 

80LORAM PEGrJ 
INSPECTOR, CENTRAL EXCISE RPNGE 

SIBS 7 GT\R. 
copy Yro 

\ 
THe\Chief COmmissioner 
Cust \ ms & 

' I
'entral Excise 

flecesary ation. 

T1e Comiisjoner 
Customs \ Cmissjonerate 
and nece\saiy act ion. 

and 

in format ion 



H: 

T1e 	Gener4l. Secretary 
Group 	'c4 Executi've 	Officers' 	Asociaion,. 	Customs and 
Central 	Excise, Sh\ilong 	for 	information 	and 	necessary 
action.e is 	requsted 	to 	pursue 	the\rnatter 	with the 
higher 	aiIthority so \that 	I 	may 	not 	be 	"narrased 	by the 
Adstt. 	C.mmtssjoner, Central 	Excise 	Divis\ofl 1 	jorhat in 
future. 

The 	Zonl Presi.dent/Scretary, 	Group 	0 \ 	Executive Officers'' '\ssoctation 	'Centra1. 	Excise, 	3rhat 	for 
information and 	necessary ation. 

He 	is also requested 	to tace similar action. 

3.R. PEGU 
INSPECTOR, CENTRAL EXCISE RANGE 

StBSTG1\R. 
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TO 	 .. 
The 	 r,, 	 . 

	

Q 	ss.ter ato, 	 . 

cr thine2) 	. 	 ,.,.. . 

- 	 $ 41 ary to ri 8040.raia Pegu1 
CIXtr& EXCLOS rga, 8ibsar,. 

for the 'ib ot March/2000 in cmctj 1. 
with r1iGvo . oer dated 7/2/2000 isaoc :i. 

p the .Mtt.Conmi Sol Qnerlcerttai Exciwo 
iriq" io.vz000 

aad 28/V2000 passed by tà 	Lc 
Q91rnMz ptq . SL i Uc 1  

zecr to MY 10tterdated 3/4'QOO tith ws 'n th?LLg 	 the stbject. .c.ttsd wove .  

In.. ts cuction, 1 wzild. Wte to zmind to 	to 
th' ater as ary fmilyis starving de to nn..ayai 

	

orth .M/QQ 	irUer. .1 have to. fl 
ca 	i being on tined at the cent.z Excis. 

	

per,thë dixctiou of te 	tt.oLs4 
Excisao JOrhat 	8/2,/2OO for which the 3etter a 14 
COt4 not b3ubrnjtted through prer chne.. 	. 	

. 
Undor the 	you are o arnestly ceceste to 

Th cinq y, 

ehu Uy . . 

:,1Tcrr.2fl  
C 20 APcU.)  

., 	...... 	 .. .. 	 ceritra 	xci 
10. 
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• ____________ 	 . 

REMIMDEII a 

- 

The COaiissioncr, 
Central Excise CObfli5jQnat 	

•: 	
•. 

(Thrcugh Proper Channel) 	 . 

Nofl-paynt of Salary tQri BOlori Pe, 
1spect, Central Excise Rari, S±bs 
for the month Of  Mardl/2000 in.4 connectjc with relieve  ozer dated 7//2000 issued 

by the •Asstt.CQirmjssjcer Central Excise 
- Division, Jorhat aajnst the order No.2/2000 

dat 28/1/2000 passed by the Conm±ssjoner 
Cu 

zer to my letter dated 3/4/200Ui rednder 
aLe 7//200 oi the suJect cated above. 

in th5 CO! eCt1, 	again I would like to remind 
to.'-look in.o the matter at the earUest. It is t&be mentioned here 

	

• . 	th'at Ihavé been not allowed to joc. at SibsagafRa- ge after jd/ 2/20 3 0-1 VIazds to tI]. 1 d ate. 

1 	

Yours faithfully, 

	

4 	 . 	 . 	 •-• 

Boloraitegu 
Inspector, Cntra1 Excise 
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